
OA NO. DA'T'F. 0"1" O:RDF.R ?.1. 1 1_ • /. n rp 

K.P. siJghal son of Late Shri G.~~- Gupta aged a~o~t 6() years, 

residen of 4Q, Patel Nagar, Basi Godam, Jaipur at present 

serving as Special Secretary, Department of :Relief, 

Governm nt of Rajasthan, Secretariat, Jaipur. 

. ... Applicant. 

VF.RSUS 

1. Union of India through Secretary, Department of 

2. 

Govern 

l'tr. 

1, Public Grievances, Pension and ~raining, 

of Personnel and Training, North Rloc"k, Central 

iat, New Delhi. 

State of Rajasthan through Chief secretary, 

Rajasthan, secretariat, Jaipur. 

.... Respondents. 

TZumar, Counsel :for the applicant. 

rtr. n.,. swamy, Proxy counsel for 

l'~r. Rh nwar Bagri, Counsel for the respondent No. l. 

~1r. U. . Sharma, counsel for the responoertt No. ?. • 

CORAM 

Ron' ~1 l'tr. G. c. sri vastava, l'~em~er ( Ac'lministrati ve) 

Hon'bl Hr. H.L. Chauha):l
1

1'1emher (Judicial) 

ORDF.R (ORAL) 

PER HON'BLR MR. G.C. SRIVASTAVA, MEMBER (ADMINISTRATIVF.) 

Heard the learned counsel for the parties. 

2. In this OA, applicant who was promoted to the 1AS 

cadre with effect from 31. 12. Q 3 and was allottec'l caore 

senio ity of 1Q88 is aggrieved on account of inaction, on the 

part f the respondents to consider his representation oated 

?.n. 12 ?.nnl (Annexure A/fi) regarding his claim for allotment ~f 

cadre seniority in the year lClR'7 in the lAS. According to ~1r. 



.• ! 

, 

the 
Gupta, Jearned counsel for the applicant,~representation of 

the applicant has not yet been decided lJy the respondent T\fo. 

1 and nlo reply has been received by the applicant in this 

regard. 

3. l''!r. U. D. Sharma, learned counsel for respondent No. 

2, that earlier representation of the applicant in 

regard o the year of allotment had already been decided by 

the Government of India and communicated to the applicant way 

back i 1987. However, the latest representation given by the 

applic nt, which is also on the same suhject, has not heen 

decide and no reply issued. 

4. After discussion at the Bar, learned counsel for the 

applic nt agrees that the applicant will be satisfied if the 

ents are directed to consioer his representation 

dated 20 .12.. /.001_ sympathetically and pass a reasoned and 

g order within a specified time frame. Be also 

in case the applicant is aggrieved by the final 

order passed on his representation, he may be given liherty 

to ap roach this ~ribunal hy filing a fresh 0~. 

5. Under the circumstances, we direct the responoent 

No. to consider the representation of the applicant 

submi/ted by him vide his letter dated 20.12.2001 and pass a 

reasoted & speaking order under intimation to the applicant 

withi a period of two months from today. If the applicant is 

aggril ved against the order so passed, he is given liberty to 

appro ch this Tribunal once again hy filing a fresh 0~. 

6. 

No o 

AHQ 

With the above observations; the OA is disposed of. 

as to costs. 

. . ·--~.~~:..:~Q..J~ 
(G. r.. .SR!VAS'1'~V~) 

l\~P,HBR ( 7\ ) 


